FIR No. 19172012
e Mundka

Bail application

Earlier all the matters were adjourned en-bloe pursuant to the directions
[!':HSI.‘!T by the Hon'ble High Court of Delhi from time to time amiil Im:k-duu-n.
Now, vide officer order no., 20/DHC2020 dated 30.07.2020, District (.'uurt*:
|l:‘l\'l'." been directed to take up all the cases listed before them Ill-ﬂlllﬂll
videoconferencing except the eases wherein evidence is to be recorded.

20.08.2020

Present: Learned APP for the State through V/C

. Shri Deepak Rikhari, leamed counsel for the accused/applicant through
10/S1 Udai Singh, PS Mundka through V/C
Complainant through V/C
Accused not produced from J/C

Court is convened throueh V/C (CISCO WEBEX) from residence office.

Vide this order, 1 shall decide the bail application filed on behalf of the accused.

It is stated by the learned counsel for the accused that he was not aware about the
present case as he was out of India. He further submitted that the accused cannot
be punished before conclusion of trial and if he is kept behind the bars, not only he

but his family would also suffer.

Reliance is placed on the judgment passed by Hon'ble Supreme Court of India in
the case of Sanjay Chandra Vs. Central Bureau of Investigation (2012)1 SCC 40
to contend that every man is deemed to be innocent until duly tried or duly found
guilty and that refusal of bail is restriction on the personal liberty of the individual
guaranteed under Article 21 of the Constitution of India.

He further submitted that bail is a right and jail is an exception; denial of bail
would amount to pretrial conviction; applicant/acused is ready to abide by all
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the condition as imposed by this court. He, therefore, prays that the accused may
be enlarged an bail,

Per contra, bail application is strongly opposed by the Ld. APP for State as well as

by the complainant. Ld. APP has submitted that the nceused does not deserve the
concession of bail as huge amount is involved in this case.

It is stated by the complainant that if bail is granted to the accused, he may again
flee from India.

| have heard the urguments and perused the police file very carefully.

Vide last order, 10 was directed to file the reply, however, he has not submitted the
reply. Though, it is stated by the learned APP for the State and the learned counsel
for the accused that they have received the copy of reply. On court query, it is
stated by the Reader that he has not received ony reply from the 10, Further,

concerned Naib Court is on leave. Let an explanation be called from the SHO
concerned in this regard for next date of hearing.

Heard. File perused.
No doubt, the basie rule is buil, not jail,

Without commenting on the merits ol the case, keeping in view the current
COVID-19 pandemic situation, 1 deem it it 1o admit the accused Gaurav Marwah
on bail for a period of 45 days on his furnishing two bail bonds cach in the sum of
Rs. 50.000/- cach with two sureties of like amount on the conditions:-

1 That at least one surety shall be local surety; and

3. That the accused shall co-operate in the investigation; and

4. That the accused shall not leave the jurisdiction of the concerned Police Station

without the prior permission of the Haka Magmtrutu!ljwy Muagistrate/link cowrt,
and
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S That the accused shidl not directly or indirectly make any inducement or theet
WY ANy Person .h'u'p.l.llnl.'q.-tl with the ficts ol the case so os to dissuade him from

Jiselosing such facts to the court or to nny police allicer, and

6 1hat the accused shall not commit an offence similar to the uffence of which be

is acvused or suspected of the commission of which he 15 suspect, and

7 That he shall not take undue advantage of liberty or misuse the liberty; and

§ That he shall not change his residence without prior permission of this Coun;
and

O That he shall surrender his passport 1o the 10.

1t is made clear that if the accused/mpplicant commits breach of any of the
above conditions, the bail granted to him shall be linble to be cancelled.

Any observation made herein shall have no bearing on the merits of the case.
Bail application stands disposed of.

Copy datsi.

(Babita Puniya)
MM-06, West Drstnict
Tis H:Lz:r} Court. Dellnn
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Item No. |

State vs, Nonu

FIR No. 532/2017

PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

20.08.2020

Present: Learned APP for the State through V/C
Shri Kushal Dahiva, learmed remand advocate through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Vide last order, summons were directed to be issued to the cu|npla!nu11t and 10,
however, summons could not be issued due to lock-down. Let previous order be
k]

complained afresh for | 1.12.2020. 1

(Babita Puniya)
MM-06, WesT District
Tis Hazari Court, Delhi
20.08.2020
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Item No. 6

FIR No. 2132016
I‘H: j“hlrl— ."l-q.l_},:.'ff

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed 1o take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

20.08.2020

Present: Learmmed APP for the State through V/C
Shri Kushal Dahiyva, lcamed remand advocate through V/C

Court is convened through V/C (CISCO WEREX) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is at the stage of PE. Consequently, matter
stands adjourned in view of the oftice order issued by the Hon'ble High Court of

Delhi. ‘

Put up 11.12.2020 for PE. f

(Babita Puniya)
MM-06, West District
Tis Hazan Court, Delli
20.08.2020
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Item No. 5

IFIR No. 210/2014
PS: Hari Nagar

Farlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now. vide officer order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

20.058.2020

Present: Leamed APP for the State through V/IC
Shri Kunal Manav, learned counsel for the aceused persons through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

e awaited for the accused persons.
(Babita Puniya)
MM-06, WestIistet
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Present: Leamed APP lor the State through V/C | ; L

Both accused through V/C
Leamed counsel for the accused persons through V/C

Both the purties seck time 10 g0 through the case file.

Heard, Allowed,

Put up on 26.08.2020 for purpose {ixed through V/C. ‘ .
(Babita PPumya)
MM-06, West District
Tis Hozuri Court, Delhi
20.08 2020
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Item No. 3

FIR No. 312/2020
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant {o the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide officer order no. 26/DIHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is (o be recorded.

20.08.2020
Present: Learned APP for the State through V/C
Shri Kushal Dahiya, leamed remand advocate through V/C

Accused is stated o be in J/C

Court is convened throuph V/C (CISCO WEREX) from residence office.

File received from the court of learned Duty MM, It be checked and registered as
per rules.

Heard. File perused.
Put up on 03.09.2020 for consideration,

10 to also join the proceedings through V/C on the next date of hearing and apprise
the court about the status of accused and the excise result.

(Bgbita Puniya)
MM-06, West District
Tis Hazari Court, Delhi
20.08.2020
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Untrace repon

FIR No. 31672017
'S Mundka

Earlicr all the matters were adjourned en-bloc pursuant 1o the directions
passed by the Hon'ble High Court of Delhi fTrom time 1o e ambd lock-down,
Now, vide oflicer order no, 200DHC72020 dated MLo7. 2020, District Courts
have been directed 1o take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

20.08.2020
Present: Leamed APP for the State through V/C
Shri Kushal Dahiya, leamed remand advocate through V/C

None tor the complainant

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Perusal of the file reveals that on the last date of hearing, brother of the
complainant had appeared and sought time 1o file protest petition, however, tll
date, complainant has not filed the protest petition. Let the same be filed on or

before the next date of heanng. |.- |

Put up on 11.12.2020 for further proceedings. | \‘ |
(Babita Powaya)
NMM-06, West Distnct
Tis Hazari Court, Delhi
20.08.2020
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